THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

- IN
\ PRINCIPAL BENCH
ITEM No. 301
IA/ /2020 in
_ CP (IB)-42|MB}/2018
IN THE MATTER OF: -
Bank of India ... Applicant/petitioner
v _
Syncom Healthcare & anr. o Respondent
Under Section 27(3) of IBC
W Order delivered on 08.06.2020
CORAM:

SH. B.S.V. PRAKASH KUMAR
;._Han-nmacm PRESIDENT

Ms. Shikha Bhura, Mr. Pawan Gadhia, Advs.
Mr, Anand Prabhawalkar, AR for BOI
Mr. Amit A., Tungare, Adv.

ORDER
‘ation filed by the applicant-CoC under Section
. 2016 for replacement of Interim Resolution

nar to Mr. Mangesh Vitthal Kekre as

el \Ulth the pI'E-‘SEnt appii{;atiﬂn. The

| with 100 % voting share by the CoC in




.;fa and ethically. He is also expected to file reports from time to time
as per the requirements of the Insolvency and Bankruptcy Code,

2016 and the Regulations and guide the CoC as per the provisions

o

(B.S.V PRAKASH KU!
ACTG. PRESIDENT

of ‘the statute and Regulations.

The application stands disposed of.




